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In the Eon'ble High CQourt of Judicatur: at sllansbau

Iucknov Beneh, Juickna %

“rit Petition no._

Disurict Tucknove

D Wy wh N MO ER Ly TP gn omn VS

Leme@ i ML A sl

Zal Ji rashyap a;ied about 28 yeurs son of
$ri avadh Behari, r/o house number 156/3.3—

wohalla- Birhana Jdast, “ubhash karg, Lucknoto.

0osc 0o Petitionerﬂ
* Vercus

1« Union of India through Linistry of Informetion

and Broad Oasting, Deperiment of Doordarshan,
S A )
Badewrs s, Ve~ Delhi.

General : Doordaqhan, wendi House, Nev Delhla
‘1%3 Tirector, Doordarchan Jlendra, 5- .irabel .arg,
TUCKNOY o

oeses Opposite Darvisy

-y D, MR, WA TN g, W

constizution of I XD I 4

C&( Y\M\%/{\\/ “rit Petitior under 2rticle 226 of thae

-
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The humble netition of the nesilioner

wost respectiully shoveth 28 un’er ;-

1- Ta=t the nebitioner +es initially apooint-d
5 *Y on the nott of pao1 in the pay scele of o 196-230

in thc yeer 1976 at Door Larshen nendra, [ucsaor
ant- the nesisioner ° 2t irensferre® vo Tolevif son
Relay Centire, ienmur on 10-12-1963 on e paet of
neone It it furiher  4ote? the d tiie peiision=r - as
ﬁb f "otkins on the pott of Peon "og.fe year 1976 ond
) -~ convuinuing on tae a2foreszic port of peon. IV 1s
Jurther cwaeed wurt whe deopartcavel SAthdine v1on
: ' for one recruiturne un the 1Js guovd of vecancies
in tno £rode of OG II recerve™ for educétiqnally
cualifis? Group ™' stoff of the subordinste offices
of Door’srchan in uiie grace oflolsrk Grada II ras
held on 10th Larch, 1584 cnf the petitionrr. tonred
in Ghe denertmental exemin: tion and his nawe v s

nlace? ot ols no. 1 in the merit li t. The plioto-

mponal __‘g:)-;g-l_%go '
ctzt copy of the result/comuumicste Yo wie 27 cltionzr

ic besing snnexed here ith as WV, 037 'C. 2 1o

wnis riv ngiiiinne

ka4 1

M7 a1 spe becdie of oo rouult in orCer

Ay
]

of mirit, she :chitioner .ui potted =2u Coordarcthan
denfra, Tuekno' awgain. i the vacant po. @ of General
neeictons by uhe Dir.ctor General, Government of

India. The paodstate copy of ushe pofting order

’ ¢op.? 2u-9=-1700 it being ennexsd hers ith as 4l 4.7

NNol Y0. 2 to tnis ' rit necition.

- .
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3= Jhet sne petitioner <& reiievid frouw

Doordarshen Reluy Ken’ra, ssnpur on 5-6-co (al')

in reofermece to vite order Coted 20-0-1%00. TL8

3

vliow.tat cory of the reclieving order 36,1380 is

being ennexs’ here 1th as 4l 5,0R" to this

rit petivion.

Ly fh t oo 4=08-19cD the petitlonsr - ubwiited
his joining resort tg Director, Doordarshan {enire,

Luckno™ o The photostat cooy of the joining répdrt

ic being annexel hera ith as 473,033 N(, 4 to
) . . . Bl

thie ~rit petition.

5~ Tet Tirector, CoorCarshen ..endra, Luckno. -
Cif not gllo ine petitloner to Jjoin nie Tutisse

I Greral

n
g5 Qlerk Gr~e II ggein<t the vecent dovt
3

o ]
an order fatel 4-6-1J83 G

a

Agsistant and izsu
(oS Doewd Poie 8’ Cirecte” Tne nrtitiongr %o rogort
becs Stz tdisn Wurdancor, IV Relay Cenurs, Kznoure

[ >
f
The photortates copy of ihe order Gzicd 4501330 18

bein;; vnnexel Lere ivh 8¢ aLlugUad (0. 9 w0 ilis

o

"Y1 Dewlilche

- That in complisnce of the norting crder of
Governwente of Inﬁié fote? 29-5-1%80 end after reolicving
order @qted 3-6+1385, the petisioner gave ch.rn” +nce
deily ir tne ofZice of Doordershen rnira, Lucsno

but 1= TireclLgr, Dooréarrhan Ken're, IucKn5. ¢ il

not 2llo. to *ae »etitioarr o (igm In the 2we ld ues

re.dtere




5 . -l -

7- .t on 6-6-1380, %tl.e pevl lrn:x inuim

to whe Lir-cuor, Doordurthen anendra, uckno Jor

o

hirs 2 ey s Doorturonen panl ru, LUcKNO. G0 D& wIv& GLd
s cuty neriod, fo Wt the g tiulonmsr mBy now

suffer thc monittry locs. T.e punotofi2t copy of the

“. o
2 e'p'.;licﬁ;icn drt=d 6-6-1385 is being emngx~d hare itvh
L "‘,Q'ITG M0s & to this rrii vetiidons
8. Ta- ¢ on 2-7-1960, the peuivioner furihrr
B regucr 77 to ths Tirscior General, Doorcerheen,
Weu Tolhi for neruit.ion to the post Clerg Grede II-
\K" , iwuzdiaterly. Tz pnotoctet copy of tae applicaﬁloﬁ
Cetel 20701280 1t beoing errexsd Lere it as
AL TRIT0. 7 to *his v rit netiiione
9~ Th+v o 10-7=1Sou & tclogrew @ oo issucd
by the Ui r.cuor, Doorual..“,», eshor  in uile Liwma
!I _f of e psnitlon Sr T 1r(Cullg, Liiw w0 J0oda luwelid s ly

tetins ill be wkrn sgfing b s cetlrionero Ihe
photos tate cooy ol uas letver foted 10-7-10co is

‘being = nue.xc"“ here iun e T URW 0. d to tais

A -

rit ~eticiobe

T

» 10~ 34T on ageount 2i e gelegrin cegrives

w Join .t
N S~

Jeorforelirn Rolry @rnire, Kenpur on 16eFe 1000

“ws compellel

.

by ihr noeitaoner, L

11~ Ti 6 et Dedluionir g2ve 9n epplicivion
o De0e 1300 Hrou i nro. .1 chunrel o Hon'hle
p— -5 ’

winitter of Ioinorw ob L w Zrodeniiing, Goverlucn®

of Irlie, ¥~ D L1 i copy for arcel. g une



Dir~cwr Genercl, Trorfer-hen, ieni1 Fou ~, T

Triri =n? Gencr¢ 1l ®ecroorry, Group L Stalf Telon

]

_": Vir c"'q-w

( indis ;, dkeerarni Breven, Ve T-lhi omc Tim =

b

Maoxorohen Ken're, Iuckno “nf efvoncr ecny N8N

+

Ly he regiesgred A/h ot Se Tie zo0lOd ™ €03y
o of the application it being annexc? nDere iluu ts

whheD i B RE V0. 9 to tnis 'rlnapetl tion,

2= Aen oall sk odirr juniorc cantidates
”X rxce Dt tii: nesltioner wcre £1llov e’ to join on the

Lromotte~ no.u of Clirs Grade II @t uiigldr posdlnud

sleces vide snneaurc £o. 2. It i® Luruicr :essd

th ¢ i tae office ~f the Tir-ceor, Doordsrsnan

.ea’ro, Iuckpo~ ihrer motte of General Arsitiunt

“ere lying.V?03nt er.” on one post Syl Sushila

| irnéral elerk Gra¢c II, *ho ie nelthar prouwotsd nor

f qualified for holcing the poit ' afr ~llo & o join
on the wo. bt of Qlers Yrade II egoan + che vacrnd
port of Grnerel afelrield on eswdeneLiory Lround,
vhich ~ 2t nod justifis~? io comperiring - 1wl he
prtitiomrre It ic furiher taced tie T the Sushila
sendral ic junior go the meti.isner enc furtheraore
trg athrr moth of Generol deedswen: orc till
lying veternw on * hien Wwhe prolilen:y 1o entisled

biorbl,

[4ad

ts be

13- fha i _eelaoner hes v ronm:ly been dis-

¢rimins sef in wituor of a@ppcina.rnt, Hrouaotion end

pot tin., ~nile tur juniors fre 2lloved %o hol’ rhc
! Y

woi % of 0l Gredyr IT Bprinet the vacone ma *onl
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16 - Th: ¢ tae Tirecuvor, Doorcarshan fendra,

Iuckno iurti-r epnoinee’ Vijey Irxzmi on - Lrc
of Ql-rk Gred~ II, - 0en the

the nocte It 1. Juvrinr

ae. 6

“oc disgualifie” *o 018

Cte e it Tijed Texad

enperrel in the ctolf Celecuior Coumivsion lor wore

Wi-n ore chrner, but the néever becamg - uccessiul

end che has » rongly bi-o deprived on Bhe p0 G of

Clerg Grace Il

17- he ¢ the

. A

en1minn-r is -experisnced and

que 1ili= end eligable Zor the nromo4ion on the port

ol Qlerg brsds II ¢n”

torisus record:

end of{igecious reme’y cxzcent fo file thie

io- Thev tng »eotitioner

ey
Lady

0. 1l8 cervicse.

h
g
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the nesitinner it nwavled o be po.fe’ o e Ho

nf Olurk Urife II eppinvt whe veernd oo o of Geacral

f

.

asplctent ¢ 4 Doorfarshan pencra, LUGKNo o

Sl. Uil

~n? Daorderciyn

IS

B- Brecauss the t7 o porte of G¥£?rvl 4°

re %ill lying veernt in the offlép
henfre, Tudkns' il “0f oetifinoper is entitle? to
recuue hie cutier as Nlerk Grade II againet this
to Cate of'jcining lece 4=-0=1.0D,

vacant novd oo

n.- Escauc s tne Direcctor, Loordarshun ntndra,
TLucknoy i3 boun? o obey snd comply the order of
the Tircctor Geueral, Deooxd 'rehan, Government of

Ind ie cate’ 20-0-1780,

D- Brezusc uiie pevitioncr i+ enticled to be
¢t of Qlerk Ypede I1 «t Doordarchan

ebeorbel on uke por
acndra, Jucknot in wny one of the vicant port of

General assicternto
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Tuckne 25 gorerins? in crnorsure n0e. o o wils v
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I~ ‘L. Thp'l. Fich Tours of Juiicwura .t Llloa o0

“vekno' Berch, Ivckpno e
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Tvit P: 516101 Koo oL L.W
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d Dizcetopoto GanoraliDooxdorghen s iy
[ ¢/  tondl BeusosNow Doibi e v i
N ! patol tho 20Rh Math 1063 !
I :
[

28 | ffiegtompmdinn

'pubjcety Reczultment to tho 160 quoto of vacangies in tho
[ ade of CG IX regorvod for o dusationslly ~ualificd

: Q oup D' Stoff off ¢h2 subozdinato of ficos of N
11 Doordarshane. . . ‘
RN on the Laslo of tho Dopagtromtol Mnominaticn fov

| céucotionally qualificd Group 10 Stoff of ¢ ho subordinaty

" offices of Doord.rshon 2gninod 1% quots of vecancies in thd
, ggado of Clogk Grade 12 hold on 1) 3.1984 8 folloc:ing

> | cond dates have pasced thocxeminstlsn in ozder of merit foz
romo tion $o tho post of CG XX. e .

PR S

. Delip. Nan i | Eopanily senidn

. 1o Shri Lalis keshyap - CpBK,Lutkmous A
2 shri Dabu Lal (C) . g ' | J 3
Y3 suri D.Dovra} ‘ DOK Madrag. | i
R shrl Surdor Lol(SC) | 9K Lucknotle | R

[ b ' 1 - e b
s, Shri Sullhan Singh(SC) DOK, Jalandhoz. gz
" 6. f  Shri Purshu Rom DOK,Lisckaotds "
i e " shri B.ReJadhav DDK ,Bombay « E
B : Shri ilazix /inned Weni DDK,Stinacax. ‘4
‘ R Shei Uas Fati Sahai DDK,Lucknd#; § I
: : [ 3R]
ey Toe crdexs regard.tn? the posting of abovo b
Wmod welificd caﬂtdgtm will ©? issu§d sdpgratolz& ' ¥ i

S FFew aopeding upon UL ahailable vecancies in the grade o 5 1Z :
ﬁ,gf ﬁo’?‘f’,— Agv§§\‘¢u5 g;oz::lm -,::‘mn Kendragf/Qffices. ne & ¢ : { %

( KASLATRI LAL) bl
/: Dy.DIRECTUR OF ADMN.

i
W | ‘
_ o , _ £for Directox Ganersl. i ]
w S e e ‘{%
1
i

? . ~ LI
Zigorshun i ~ndxasfupgesh Doordarghan Kendras /Gl ficad.
Copy o the Presidcent, Doordorshen (Brarst)

}‘ SV Kernochari Sangh,Akashveni Bhawan, parlbement Stxeol,
Delll, . 3 t
Copy to . tioa Directer, All india Kadlo,Coralthme ' i

|
‘. \<" Loth the reguest ot tne 3 vacant roets in the Cedre of
} ] /MJ 5 11 »t D ordizohan Kendra,Gorekhpus may ot be £illed.

1{ rel-etion oo saslon noy please be informe 3 accordingly.

[} ‘ 1

. For D..uttor Gemrils.
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- Poordnroharn Zondrade Dombay,Luckmow,
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f3wvrqezfyv1Q\Ei

Do a=340%2/2/84-3 X1
Govornsont of India

Birootorale Goneral tDocrdorohon

..

-

Batod tho Qgtb .nwaiwge

- Offioon 0‘“‘6%‘&0&1&%‘ -

In o0nt£auu;fon to, tido Dircetoratoo O:e :
datod 20th laroh,198%opooting of tho following
o mcntioncd cumimt'

» B
.

1

YIY

- 4c50diato offoote

ofrioe

Dooruitmont to tho 107quote 0f vocenoioo in
tho grade ¢f C@ ZI roservod for oduoutionnlly

Qunlifiocd Grouvp *D' Stafy of tho oubordinsto

Zxeponidinn _pontine ‘aaaxoﬂ.Sa

A}
tE

8he Doba &o.l.' © o doo
"Ohe DoBovrad ¢ DDK, Nadrao
- BhoSundor Lol | DDYpluoknov
¢ Bulokhoan oOlngh DDKsJalendhar
0 Porche oo DDK, Luocknovw
8he Dollodadhoy DPEK, Doobay
e HDoslr Ahcod 0%, Srh.:&gnr
‘tloni‘.o ' . .

fhe Ucopoti Saksi DDE, Luocknov

—“:.

it

DDEoLucknov agalnod

t%o vocant oot off
GO&IQ . AOO?to

il

e do e

hr}vi1€8

bulty
DLk,
DO,

"DDKp

Radras,
Boroidlye

dolandhare
Gorakhpure
Bonbaye

DDE, Syinepore

anzt, Gorakhpurre

( RASHMIRI LaL ) -
PYe DIRMKCTON G2iLBEAR

for Diroctor: Gopexale

ariAnagar, Gorakhpur and Daroiliye
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Incknov Dench, dmehnoye | y

Uit Potition noo ___of 1985,
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,

ADDIT IONAL BENCH

_ Lucknow
C\M-uA'\’\n d" 3Lciqo {}
Transferred Writ Petition Not: 4412/85
Renumbered 1984 of 1987.

BETWETEN

LAL JI KASHYAP ,.eceeceescecesse PETITIONER/APPLICAN

AND

UNION OF INDIA & OTHERSsesecsssseeee RESPONDENTS

APPLICATION FOR RESTORATION OF THE ABOVE
NOTED MATTER DISMISSED FOR DEFAULT TODAY
IN THE FORE-NOON

The Coungel for the petitionerx most humbly submits |/
as under s~
That the abow-noted matter was listed at Seri

Number~3 to-day(i.ee8.5.90) for hearinge.

That the undersigned who mainly practiec§at the \\
Lucknow Bench,l.:ucknow of the Hon'ble H.igh Court,
Allahabad,was heéld up for é little while but the
moment he reached this Hon'ble Trilunal he was g
informed that his matter has been dismissed for
defaulte.

It, is therefofe, prayed that the above-noted

Matter which is mature for hearing may kindly be
restored forthwith in the interest of justice.

Y
Lucknow dated, ' ‘Q

8. 5. 20. ( M.KAMALUDDIN )
ADVOCATE, -
COUNSEL FOR THE PETITIONER.

kkkhik
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In the Hon'ble Higch Court of Judicature 2t Allahaoa )

' . Lucknov Bench, IuckBol . : }{
- | rit Petltlon Noe \)\MX L 2l
MISTRINL TrC %/

-~

Te a3 ‘ot P
. C.J— lnf-\--““p [

Taisa 22 I13ia and oterse sao Oppe Pariies.

- e e . -.-n-‘w

Appllcq tion for adinterim landiamus

- .-, .

In viev of the facts and reasons aésig;ﬂed
in the acéompanying vrit petition and ai:fjdavit, it
is most reepecifully prayed that this Hon'ble Cours
be plsused to Cirection the oprovite perty L2 8 10

accept the joining report of the peuitioner on the

~poet of Clerk Grada II against the vacant post of

Genncral assgistant mean—nile and 1issue dirsctisns to
wha Oppoﬁ’i'ﬁe parity no. 3 to comply the arder of
r General detel Zu=0-17000

?c&/‘n;l‘&f«

{ oCobrdva: t8Va ) Pt
Advocate, .
Counuel for the peiitioner.

the Tir:zcs

Tuckno: Lawsd:
dugue 941285,
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gckhow vcench, Luoknw.
Ceivisc a..ligubon . 0 (j Q"Oi f’g‘i

in re:

et Petotawol no. 44192 of 1985
' ’»‘/\,\«p

7y %ﬂ /99
La l,] 1 Rds.hyay P R e ,»;;;\‘p;c;’.- T AAT 8 o g 0 P et -t-!Oner
Yersus
(T Uniosu of 1ndia and others —--eceocccemeeocen U.pepurties

A.pllcation for ad-interim relief and stey wdinterin

\\\ ] ,)/z; naldamus @eaiwh ile, | .

' 1, view of the facls and reasoDs assigned in

the accom.anying su.p lemenvary Affidaviv, ic is wost

-

res.ecsfully _ raYed that uhils Gon'ple Courd be . leasegd

A 1o issue ad- interim mandamus command g tne oO..osite
/‘p -.riles ©o give _eG.tioner the other of ., . ointment
ot the _osv 0f 3.G.Grade 1+ in the office of

L

Doordarshan sendrs wucknow,

Lucknow puted '

°e.t. ?,1985 advocate _ .
Counsel for che ret Uioner




?ff In the Hon'ble Hirh Court of Judicature st allahabad
¢ Incknor Bench, Itcknor,
2
Ial Ji Kashyep eoo Petitioner
A | Versus
Uaion of India and others. oo o Oppe partieso
Supplimentary affidavit on behalf of the
FPatitioner
A
) } I, Ial Ji Keshyap aged about 28 years s/o
Sri avedh Bcheri, r/o house no. 156/33-iohalls-
¢ Birhepe Yast, Subhash Herg, Lucknov, the deponent,
do hereby ctolemnly affirm and state on oath as under:-
e,
! u‘: s \\Q‘P ‘;‘ I LS .
FE 9\\ 1- That the deponent is the petitioner in the
gy (Jo' \
'*J}//’\Q%/ ) dlabove noted vrit petition as such he is fully conver-
\” K g.,-
ﬁ'\g sy f&A;uﬁ1+ vith the facts deposed herein.
\ f\\ //ob ,’:
\\ oll:p. H'Ab::pz' T . .
ST 2= That the deponent-had filed thet rit petition.
_ (9(\ before thic Hon'ble Court vhich is pending and the z11l-
dﬁ? ered vri% petition fas besn preferred by the petitioner

i < } for his appointment as Clerk Grade II in the office
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of the Birector, Doordarshen Kendra, Iucknor.

1Y

3= Th~% accordihg to the Oftice Lemorancum Hoo-
4°34012/2/84-8-11, dated 25-5-1584 ( eannexure no. 2

to the writ petition § reparding recruitment to the
1055 quota of vacancy in Clerk Grade II on educationally
qualified candidates of Group D staff of subordir.te
offices of the Dpordarshan, the petitioner Ial Ji
Kashyap snd Sri Babu ¥£X Ram vere listed at slono.

1 and 2 and vere precently posted as employees at
Doorderchan Kendra, Lucknov against the vacant poste

of General assistant.

4- That Director, Doprdarshan Kendra, Tucknow
5- iiivabai Larg, Iuckmov throush the D.0. letter
Foo PV EKO«/l(%) 84-., dated 12-6-1965 vrote a letter
to Sri Keehmiri 1al, Deputy Director ( udmlnlstratlon)
asking from him that since no orders ﬁx&m for conver-

cion of General sssistant into those of Clerz Grade-

- I1 has besn received upti&mow'and-therefore sought

to advice of Deputy Director ( fAdministroticn ),

Ki'vhether, he it competent to issue appointment letter
%0 Syi Inl Ji Kashyap and Babu Ial vithout vaiting

, for conversion order from the Government. The photo-

stat copy of the letter it being annexed herevith

as ANCEAIRE NQ. D=1 to this affidawite
e That in this letter it vas also mentioned that

the Cirector, Doordarshan Kendra, Incknow approached
for the approvel of smo. Sfm Sushila Kendval as Clerk
Gyade II asninst the one of the three vacent posts -
of Gonerel useistant. It is further cvieted that

in thiec letuer dated 12-6-1985, a request has bran
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nace to Deputy Zirector E administration ) for Mo
commtnication of the decision, so the offer of
cppointment be issued to Sri Ial Ji Kashyap and

Babu Ial vho £re licted at olo no. 1 and 2 in the

eppointment crdere

6- Thet the appointment of Kme Suchila Kandral
is vrong on account of the fect ahat Sushila Kandval
e] though being the sigﬁar of lute Lyl Satich Chandra
Lichting aesictant, flet vhe is the seeont member

of dzceascd Gatish Chendra. It ie further stated
that Lmb. weera Kandrral v/o late bori Sa tish Chandra
Lirhting ascistant has alreedy been absorbed on
compens=nete pround on the post of Production
ascistent and so the appointment of Sushils Kandpal
can not bea doné on ithe basis of compensanate ;fround.
It eppears. that the Pirector, Noordarshan Kendre,

-
¥z Lucknow %;i Re>e Revat if porsonally interested

with Kme %hm Sushile Kendtal on accourt of soms

illepal pratification, so he has sought epproval of

‘Kmo Sushila Kendval vithout conversion of the posto

7~ That tiractor;‘ﬁoordarshan Kerdra, Iucknow
pleceed to issue offer of appointmént to Jri Babu

Izl placad at sle noe.2 as2iney 10xn quote of vacancies
on Goted 24-8«1985 wikhout conversion order, vhile
the pe titioner has not beon piven offer of appointe-

ment, vhen the petitioner has topped the meritoriocus
lict. The phatostat copy of the offer of appointment
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of Sri Babu Iel is being annexed herevith as ANIVZXURE
KO, D=2 to this affidavit. It ies further steted that
Sri Babu Zal ené Km. Sushila Kandval are still vorking
on the post of Glerk Grade II against the vacant posts
of Genere]l assiestant in the office of Director,Door-
drrehan Kendra, Iucknow vithout convereion order ard
the offer of appointments have been issued to them
irnoring the petitioner vhen the petitioner is most
cuitable from them according to the meritoricus list.
The photostet copy of the offar of appointment of
Kmo Sushila Kandval is being annexed as sNEEXURE NQ.B-3

_to thie affidavit. 5t ot Suntes $hat) thak adley Adng of Wa

mn.\»pm A S Qasol Devecksy duvovrBes the A .
‘\'\&ﬁ-\*\'\ﬂ/\) W""WQ T T V&@henmeral '&-’vamﬁ#,ﬁ:w,

8- That the petitioner happened to be President
of Group D staff Union and one and half years back
Sri RoeSoRevat, Director, Doordarshan Kendre, Iucknovu
hag torn the OoTeuse form of onz Syi ReS» rathak Group
T staff, ané the Group D staff were became annoyed
~ith thic illegal action of the Director, Doordarshan
Kendra, Iucknov an¢ the seven days hozk black flap
day mas observed by the staff and the potitioner res
the leader of the staff. It is fursicr rieted thot
a matter was referred to the Hdn'ble vinistar ,
Information & Broadcasting and Director General,
Doordarehan, Nev Belhi and on tsﬁ@sring the epoloxy
by ths Uirector before Group D staff with the petitioner,
the strike vwas called-off and on?account of this
incident, the Director Sri Ro.S.Rbrat psrsonally annoyed

vith the petitioner, 30 the appointment of the Detltlcn””

ot reon vkl S ©eo o Koo Sns pekiioned
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That on information by the Dirsctor =

D-_’D,, Ke Lucknow , Through telephonic

convesrsation for the existing wvacancy

Of Ce Go Grage~II, in the officz of the

—_

Telzgram by the Kasmiri 12l T,V. QR;/%
Nerw Dl a

General, DeDol. FuewRe , Was sent to

ReSe Ra¥at Dirsctor Door Darshan Kadwva,
Lucknos directing him for édjustment of
petitioner against the informed wvacancy
occured in the Ggrads of G.Ge Grade II at

Lucknov, It ¥as further directed by the
, “

ToVe General for issue of offer of appatment

P

to the petitioner. But no offer of apowment
Vag lssued uptill now to the patitioner
o1  accownt of malafide intention _aé
narrated in the preceding papegrapi,,
The photo stat copy of Telegram is being

— b

Annexed gz AnnexXure No,fz?& to thig wvrit

petition,

It is further stated that

the telegram vas read by Director

veeb/r
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Diractor DeDs, K. Lucknow on 29-3-1985

B 10, That ths petitioner came to

knaw that director D.D,K. Lucknow Sri R. S,
Ravat in order  to harrass the petitioner wa tg

to get +transfered him td soma Yhere

else Yhen the vamancy still existing

in ths office of D, D, K. TLucknow

for ths pogt of ¢ , Go.  Grade II,

It ig furthar stated that the

"petitioner according to the dirsctor

of Te V. General iz entitied to

j

h
Foog
P S

¥ é?,"/‘
: : | &Obsarvee at Luckno” not any Where slse,

ey

C,Ontd.g,,'?/-
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Lucknow D{q ted:
‘. Sgptember/ 1985,
Verificotion
| I, the above named dcponent do hersby
v
verify that the contente of pars I to P of this
affidavit are true to my ovn knovledge and thers

is no part of it is false 2nf nothing material has

been concealed, so help me GoCo —

Dcporie;%i; '
I identify the dcponent rho has signed
before m=.
A | ( SeColrivastava )
: Afvocate
Solemnly affirme? befors me on &~9 &t
at‘a"%}a/by Sri I=21 Ji Kechyap, the
deponent who is 1dent1f1¢=d by Sri S.Ceirivastava,

g,

-~ Q

/\
M Y ‘@- Ve, Hiph Court, I;uc:knom

oot )’p: JJ‘

\ “ ,,Qf ‘have satisfied myeself by examining the -

o ‘

T, 47 Feponent that he understanis the contents

~ of paras of this affidavit ~hich has been

rzadout and explained to the deponent by me.

/A%\QQ\QL “
Dath dlorwdsalangraee
High Cour 'ﬁjf@'@@%’

Na.....
ot {- SO
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4
B ' Frderiaa, g
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h MR L YN EES - »
g w‘:?‘ '!ti- AT S R RN P L IS Of7lee Moo ,Nq.A—BIOOf,;‘sJ?./:\&/SfII dated puy
e toop f

“ Ynanne Ly
Tor educationally qualsfisq yroup o

L ) Fue inate offjceawof the Doordarshan, According to
\\ B - B O N L Lalny Kashyap and “hri Babu La) liated at soryin)
. cohy w{‘;'; i l ;

N ; « and presentily posted 78 group 'D' employra gt bog
SN W g buen posted at DDK Luekntw 9gAINSL the vacant nosty

At 3l8 \;:’-H’_}'t-

<1 ths connection, your

ket oy T A

SVRGARY R0t af Tencral Assiastang, Tr para-I1, 1t nas been mentloned

e b Do-rdarEQan Kendran /Offises are advised that the candicatwl

' - Dircctorate
Attention 48 drawn to the Lieneentto

= 2OVS /5 /80050 0T A ted 25.,2.84 regarding f1l1{ne up the

&S
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Lo Wi sned by the 855C Tor the vacani poat of Gﬁneral'l«sslstnnm tf ;
jp}‘““‘u) TR dinted only after the Government hag i83uad formm) ;ff,
: O vernion of the post of General Assistant into thoso - "%
¢ *o ‘.‘;:J',’\."_ r-I Y, §_j,g_ce no oriders for conversion of Ccmerg{ ‘! L
. SRR AR A .‘j“".'f_l_;,‘-‘,f !:(‘,...II hnye "‘3en'r‘ec€‘-ived uatil now' % neak k‘i‘i
R IO wether vWe avefcompetent t6 farye appointuent Tatter to §1{'
' S Rl Basnved wnd vhiy Lal sx without waiting for conversiey .’
\\ o N w Lhe Government, . '
Cwndnnn Whm““'""‘“ﬁ“dm ¢ " i - o ey . ‘ ‘ ;_;,;.‘:
g L LWL ..4&,‘,,‘?’-um,.m_m: (s X} 1118 o »u(?,?7}{*?}91\;8&(15%;:‘.YQ'?T-‘.QFtgz}t-%p%m ,h‘:’%w”‘
boova oy oy, pravgee, o Ram, Sushila Kandwal, 18 the sister of late A
T UL S J, Lighting Assistant, In this connaction, you - Loy
Fondeti v fer to Dircctorate! g Office Memo No,13/12/8h,§-fl ‘y‘
A T R T A conveyling the approval of the Dircvetorate Ceneral o
oA rininent of Kunm. Kendwal as Cleyk Gd.II in Lucknow ‘g‘z
<<l hemtura An relexation of the provtsions restricting such e
Dot st U oanr menber sf i the ramily H5 8 special case On ¢
i n LT bt e RO prrGacHhes TOITSCTorate vide 5hr lottey IR
G VL7 /-5 date, 2,171,684 Lo approve the agnpfntment of . VR
ST hile D aval an QU-f1 &, s inst one of the hiee vgcgnt ggatég:)sig .
O S i S ST I A SO LT T non-avallability of 3Ry xan vacgnt podts -7
TR TIENNT AladHMNXL of CGell wt this Rendra, You are alse awaro
Voo L ¢ onpe o) beneral Assistant hos been treated as dying aedre,

. casbet il ly, rertnders were o .s5a sent to Lhe Directorate wide L
Lol ay ean auabier dated 17,1.85 and 14,2.85, The Directorat?s ! 4
ey L Lo Apovintment 18 stil)] awalted. ".J

e winae 1t 1n o melter of prompation éoncernlng two of our
;;f;;.;;'i el , 4 owould request you to comgunicate your ‘de_ci:d(m ta us
VoLl worydest 8o Lhat uffsper of appolntment for CG-II could be .
fo 1 e L/inrt Lalgl Kashyap and gf‘ﬂ_six_'lﬁ’l;. e o o :-!‘;
LA L‘(&g‘r\,,\, . ) . ' . . i . . i .
n Yours aincerely, -
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\ i - ¢ ,; !
+ T . 4 : i
J nst i3 (“l.ﬂs. m, (me- Kw,ettnd) and dar-iéds a 5Scale ' P
, of Eﬁ 260-40Q , Ve s s F& %ill be given an ingthal - .
f Copny of !L-.?ﬁo/- . pnr month 1n L.o scale plus other allowances Co o
' ~’ a% acdmaseihle under rules. , e ST

- B Yeur ecopointment ia purely m&%}*%ﬁ?‘ ad-hoc ash F A e N
" moresy initially for broo nonths . .ot

k1Y Yrur services will b2 terminable Gﬁgkﬁtxxﬂmﬂtﬁnzﬂ notice frﬁm ?f "
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IY 1Yz EON'ZLE HIGE COURT OF JUDICATUSE AT ALLAHADAL

(LUCKNCY 3TNCE) LUCKNOW }é// |

rd

CIVIL MISC, &N .,
in Re:s

WRIL PETITION X0, 4412/1985

Lalji Kashyap oo dpplicant/Petitioner
versus )
Union of India and others «s Oppogite Parties

APPLICATION FOR HEARING TP PETITIONER'S COUNSEL 0\ MERL IS

BEFORE R:CALLI"C TUZ ORLER DATED 18,10,1285 AND PZAYING FOR

AD INTERIM MANDAKUS COricANDING OFPOSITE PLRTY 3 TO ADJUST

P}

PETITICNER oT LUCANOW (TILL FILING OF COUNTES AFFIDAVIT &

Ao QINDER=-AF-IDAVIT ) AGAINST THE JUST FALLEX VACANT POSL OF

hcj

SUSEILA KANDUAL AT DOORDARSHAN KENDRA LUCKNOW.

For the facts and cirqumstances as disclosed in the accomp:
ing affidavit it is most humbly preyed that after hearing the
petitioner's counsel on merits this %on'ble Court be pleased
to re-call its order dated 18,10.1%85 and the opposite party
No,3 be commanded by way of sd-interim mandamusg to comply with
the orders of opposite party No,2 dated 25,5,1285(4Annexure
II) and £9,3,1985(Annexure D-1IV)} by adjusting the petitioner
against the post of clerk grade;II which was 1llegelly filled
up on ad-hoc basis by Km, Sushila Kandwal (Annexure D-ITII) on
£6,7.1985 for 3 months and which has faller vacant on 26.1Q585

and it be directed that no ad-hoc app Tptment be made t& fill

it up.

Lucknow Couns€Y for the Petitioner

Oct. 28, 1985,




IN THE HOW'BLB UIG™ COURT 0F JUCICATURE AT ALLAHABAD

~
(LUCKNGYW BENCH) LUCKNOW
Affidavit in support of Civil Misc, An, No,. /
| in
’Nn¢w¥fthﬁgtitioner No, 4412/85
V ‘.,;“.'v‘()f o ) R 97
d ..o;.:.', ’;. V\
¥ . 'k.!‘
1983 :
. AFFIDAVIT
‘ HIGH by T
R LIS B
| ., - M"‘w o
Lalji Kashyap, aged about 28 years, son of 3ri Avadh
Behair, resident of House No,156/33, Mohalla Birhana
< .
East, Subhash Marg, Lucknow .. Deponent/pPetitioner
, Versus
- Union of India & others .. 0pposite parties,
A FFIDAVIT
I, Lalji Kashyap, agec about 28 years,'deponent, son
of Sri ivedh Behari, resident of House No,156/33, Mohalla
v Birhana Bast, Subhash Marg, Lucknow, do hereby most solemnly
‘} affirm and state on oath as under:-
' , .
1. That the deporent l1s himself the petitioner in the
=4
apove noted writ petition and as such is fully conversant
- with the facts and circumstences of the cese as deposed
N 4
e

Y

e byt

hereunder,

That precisely anc conciseiy the foilowing ie the

sequence of evénts in chronological oréer prior to filing

of the instent petition,

i) That the opposite party No,2 or May 25, 1385, promoted
and posted the petitioner as a Clerk Grade II at
‘Luckrow vide Annexure IT in consecuence of his

‘toppirg the list of successful candlidates on March 20,85!




i1)

‘) 1ii)
N :

iv)

A
L

at a departmental competitive examination vide

Anneiure I to the wWrit Petition,

That on June 3, 1985, the petitionér was relieved
of his duties and a peon by the Station Engineer,

T.V.Relay Centre, Unnao vide Annexure III,

That on June 4, 1985, the petitionér submitted his
joining report at Lucknow vide Annexure IV but the
same day the opposite party No,3 reducing the peti-
tioner in rank directed him to join back at Kanpur

as peon vide Annexure V,

That on July 26, 1985, the opposite party no,3
illegally filled up the first post of General
Assistant aé Clerk Gracde II by a woman candidsate
Kn, Sushile Kandwal on adh-hoc basis for 3 months
vide Annexure D=-III (Supplementery Affidavit 10,707
(ﬁ;}BS) instead of filling it up by the petitioner

in coméliance to Annexure II,

That on August 24, 1985, the opposite party mo.3
illegally filled up the gsecond post of General
Assistznt as Clerk Grade 1II by Sri Bzbu Lal on
regular basks vide Annexure D-II (supplementary
Ffidagit 10,707 {W)/85) but without the approval
of the opposite party No.2 which came 5 days later

on August 29, 195, vide anrexure D-1IV,

Thet the said appointment of Sri Babu Lal was
not made on temporary basis and there was nelther

any stipulation regarding acceptability of the same

by him nor regarding liability of transfer to

other T,V.Station in India,

contd ,.. 3/
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Annex, 5«1

Ol fodg

e
“

That precisely and concisely thc following is the

02

secuence of events in chronological order after the
filing of the instant petition on 2,92,1985 whén this ﬁ%ﬁ
Hon'ble Court was pleased to order that counter affidae
vits! COpy'fo be given to the petitioner on 12,2.,1885
and fejoinder affidavit!e copy be giﬁﬁn to the Standlng
Counsel, Union of India on 15,9,1385 and both the
Counter and rejoinder affidevits be filed on 16,9,19%5

in court the date of listing:

i) That no counter zfficdavit has tveen filed nor a
copy thereof given to the petitioner's counsel

till today, the date of Geposirg this affidavit,

ii) That the opposite party YNo.3 who was bent upon

defying the orders of opposite party Wo,2 and not
complying with them (as contalned in Annezures II
and DIV) for extraneous reasons being pfejudiceé
agsinst the petitlioner became restless when the

. petitioner filed this writ petition and criminally
spent thousands of rupees of public money in
telephoning the opposite party no.z'and in rushing
up and down New Delhi on.official pretexts to
somehow get the order of promotion and posting

of the petitioner to Lucknow cancelled or modified,

iii) That on 10,9.1985 the opposite party VWo,3 after

a lot of chivalrous braip work and crooked .
advice of his assoclates succeeded in manuface
turing a ground by way of an un-numbered
"Memorandum and warning" to the petitioner
i;;gg_ﬂgggﬂith as_Annexure 3-1 against an act

which the peiitioner could never dare to do or

contd ,,.4/



iv)

Annex, §-11

vii)

T

l 2N

e frdyl

b
- 4 - //1\ ,
did and sent a copy of the geme to the opposite perty
No,2 so as to further his interest ofltorturing the S%/
petitioner by getting his promotion zand posting order

cancelled/modified,

That the said warning/memo was cleverly given to “the
petitioner as late as on 21.,10,1985 after the passing
of orders by this Court on 18,10,1285 so that the

petitioner may rnot have a weepon of malafide in hand

during arguments in court,

That on 13,9,1985, the opposite party No,3 not vyet
satisfied with his earlier migschief of 10.9,1985,
conmitted zrother act of malice by issuing a show cause

notice to the petitioner flled herewith as Arnexure $-II

Contemptuously msking false allegations against him

and distastefully and in disregard of the powers of the
Hon'ble court asiing him how he filed this writ petition
without his permiscsion which meens ﬁhe opposite party
No,3 hzd the power to prevent the petitioner from seeking
the protection of this hon'ble court by rejecting kis
application for permissior which was #n fact moted

much earlier on 16,8,1985 and which was not d&ispoced

off by the opposite party no, 2 and remains unrdisposed

tiil datec

Inat the opposite party No,3 agein rushed the opposite
party Wo,% telephonic:lly awaring him of his achievements
in torturing the petitioner and recuesting him to

cancel or modify the promotion and posting order of

the petitioner,

That the said show-~c2use notice/memo weas cleverly given

to the petitioner as late a2s on 21.10.1985 after the

pessing of orders by this hon'ble court on 18,10.1985

contd ,,, 5/
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so that the petitioner may not have a weapon of malafiée

-5-

in hand during srguments in court,

e

influenced by the opposite party no.,3, thé Dy,Director

viii)Thet very hurriedly on 13,2,1985, extraneously

of hAdministration without the approval or orders of the

opposite party no.,2 the competent authority passed an

~

2 Annex, &-I1I order filed herewith an Annezure S-III preventing the

‘Q} ~ petitioner from joining at Lucknow,

a) by filling up the Lucknow position by unnecessary
transferfing a clerk grade II, whthin 3 months
of his taking over charge at Gorekhpur, to Lucknow,

and

b) by maliciously and for cocllate-sl purposes

under undue influence of the opposite party Wo,3

transferring the petitioner to Gorskhpur under

false cover of posting and partial modi fication

of Annexure II and requesting a techniczl man

incompetent to issue an offer of appointmert

te the petitioner,
,ﬁ,> ix}v That since Annexure IT promotes and posts the petitioner
— to Lucknow without direction to opposite party ¥o.3 to
lssue any offer of appointment, such offer is illegal
and much more illegal when it is issucd by a technical
man in the presence of a Director, Television Centre,

Gorakhpur, who is the administrative head of the Centre,

That technical person the Superintending Ergineer,

All India Radio, Gorakhpur, who cannot be the adminic~
trative head of the T,V,Centre in the presence of a

Director on 30,9.,1985 1llegally issued an offer of

appolntment on temporary basis to the non-techniéal

petitioner, discriminating him from Babu Lal(4nnex,D-IT)

contd .,,., 6/



Annex, 3-1V

4,

and treating the petitioner as an outsider by asking

him 1f the offer was acceptable to him, discriminating

~him from Babu Lal (Anrexure D-II), 2.copv of the

seid offer of =ppointment is Anpexure S-IV to this ‘X%r
application.

That on aCCOUﬂt of valid and invalid urgent slips the
petitior could not be taken up till 18.,10,1985 when

upon extrene insistence on the part of the petitioner's

- counsel the case was taken up at 3,58 p.m., by the Eon'ble

court,

That the petitioner's counsel was shocked when informed

by thes Hon'ble Court thet her power was not on record
through a joint power was filed by her zlong with her
husband Mr.Kamal Uddin Khan, 4dvocate and which had just
disappeared from the file, a matter which warrants an
enquiry, because if it comes to that, no counsel has any
proof in the form of recelpt of any papers filed by
him/her in court and all filings are optimistically done
in strict confidence and trust with an esrnest hope that
papers filed shell be safely taken custody of and

retained in the right shspe,

That when questioned by this Hon'ble court regarding
the reason of appointment of Km, Sushilsa Kandwal on
adhoc basis the standing counsel, Union of India,

prayed for time,

That when asked by thie Hon'ble court as to why no
counter affidavit had been filed by the opposite

parties, the learned standing counsel, Jnion of India,

prayed for time,

conta ,,, 7/
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&, That when asked by this Hon'ble Court if he hac the amend-
ed order of opposité FParty No.,2 with him as claimed by
him as having been passed, the learned Standing Counsel

replied in negative, %g

9, That the opposite parties did not comply with the
V ’ order of this hon'ble court cated 2,9.1985 and also the
Y;Y' order of this Bon'ble court directing the supply of
counter affidavit's copy by 4,10,1985 to the petitionerts

counsel,

10, That a prima facie case was made out which made this
Hon'ble court admit this Writ petition but since the
petition was filed by the petitioner to press his claim
of posting at Lucknow (Vide Annéxures IT and D=-IV) on
the promoted post, an ad~interim mendamas was warranted
as &n interim relief to let the petitioner join% at

Lucknow pending disposai,

' 11, That owing to shortage of time this hon'ble court
}:) could not consider matters in the rightrperspective
before directing petitioner fsgfaoin at Gorakhpur,
which defeats the entire purpose of [ililng this Writ

Petition,

PR Y 12, That the post of Clerk Grade II illegally filled up
{%: o by the opposite party no,3 (vide Annexure D-IIT) on
4 26,7.,1985 hzs fellen vacantAduring Dussehra Vacations

on @6,10,1985 being an ad-hoc appointment for 3 months,

13, That it would be expedient in the interest of justice
that the order passed by thig hon'ble court on 18,10,85

be re-called and an ade=interim mandamus be 1sgsued

contd ... 8/~
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commanding opposite party No,3 to adjust the petitioner

at Lucknow (abt least till the filing and exchanging of
Counter and rejoinder affidavits) agsinst the just fellen
vacant post of General Assistsnt which was 1llegally 5@&
filled up by Km, Sushila Kandwal at Lucknow and it would
also be expedient in the interest of pjustice that

further ad-hoc eppointment to the said post be stayed,

v - ety

Lucknow Deponent,

Verification
I, the above named deponent do hereby verify that

the contents paras 1 to 3 are true to my personal knowledge
and those of para 4 to 13 are believed vy me to be true.
Nothing has been concealed so help me God.7 )

p@f%kw sl
Deponent,

;

I know the deponent who has signed

before me, aD
=

(Begulm Sahtha Kamal)

' AQvocate, :
Solemnly affirmed before me on >Q.\o. QY .
at \\. > a.m./pels by the deponent 4~n! LaX T\ et '

who is identified by Sri Bezum Sabiha Kamal,
Advocate High Court iLllahabad, :

I have satisfied myself by examining the deponent
th?t nhe understands the contents of this affidavit
which has been read out and explained by me,

Dated: Oct. 28, 1985,

Mohd Za

(Advoc-¥
(h Commisstubit _
NOO‘;\-Q\TSBam 2% e Q()

| ](Oiév/z /)CO%//% %\/_,
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Y No.22/8/63-8 1%

Government of India .
Diroctorate General: Doordarshan

Mandi Houso Now Deolhi

. Shri Paxshu Ham, Clork Grade-II
Gorokh ad in the same ¢

neral Assistant at
affect,

pur is transfery

Egaiﬁot the post of Ge
seknow with icmediatoe

.\(
Shxi Lolpl

Dooxdarshan Kendrs,

this Bdor Directerat

2551985,

. 7{&
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. Kashyap, Poon, Televialon
Ronpur is posted against tho

Goraphpur in partia

o' OoMoNOsA34012/2/84=S1L, dated LOUDET
CASRAA % w

Birector, Doerdorshan KX
v .2 Diroc:or, Doerdarsh

rgineer,
ppointoon

Dated® 93,9,1985

‘ Sd/-
(T.5, UNDARESWARAN)
DY.DIRECTOR ¢« F ADMN

for Directer Genorol.

ondra, Lucknow, .

an Kondra, Gorakhpure Tho
Goxakhpur is requestod to

¢ to Shrd Lolji Kashyap

) 5d/o

for Director Gemoxral,

(~
NS

-

» Doordarshan Kendra,
apacity and pestod -
Deordarshan Kondro,

flelay Contro,
rosultant vacancy at

1 modification of
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q GOVERNMENT ORINDIA

(' (%} INDIA RADIO 4 Goragwup
POL T Iy oy

0 .GRK-18{5}/85-3/ y73t, ' Dated; 30,2.85

_/77ErorRANIUM

- In accordance with the D.G. Doordarshan, Yew Delhi
order MNo,.22/5/85-SIT 4t.13.9.85 (Para 2), Shri Laljl Kasyap,
Peon at Television Rely Centre, Kanpur is kereby offered an
appointment to the post of Clerk Grade ~IT in the pay scale
of R3,260-400 at Doordarshan Kendra, Gorakhpur ém the ’
following term & conditions;- ' o

1, . The post is Central Civil Services, Claés«III (Mon
Technical) and caxries a pay scale of RS8.200-400 plus other
allowances as admissible under the rules,

2. He will be appointed in tenpo:‘e;u:y Capacity ard will
be‘ﬁ}‘)\robation of two years from the date of "joining the new
post.‘ . T e

3o 4y, If the offer is acceptable to him , he éhould intinmate

\9:» their acceptance immediately. /
s

\tr. 3 LI \.I.':’ | X . N 1 _W
'y . { 8. C., MISHRA ‘
) M J&//W %ZL - | SUPERINTENDING EMNGINEER

V7T
Shri r,alji Kasyasp

Peon, o
Television Relay Centre,
Fanpur,
:<'( "
{5“ . 3
, .
¢
;
1-
o .9 )
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At

CENTRAL ADMINISTRAIIVE TRIBUNAL,CIRCUIT BENCHLUCKNOW,

TeAs NO, 1924 of 1987
( WoePo NO, 4412 of 1985 )

L.alji Kashyap e oo Applicant.

Union of India
Snd Others e ® o *w o ® o Respondents.

Hon, MY, Justice U.C.Srivastava,V.C.
Hon'ble Mr, ¥« K, Seth , Member (A)

( By Hon. Mr, Justice U.C.Srivastava,V.C,)

This is a transferred case under Section 29
of the administrative Tribunals Act, 1985. By

means of this petition, the petitioner has prayed

‘that a writ of mandamus be issued commanding the

respondent no, 3 to comply the order dated 25.5.83

L e A

and further the respondent no. 3 may be directed

to allow the applicant to resume his duties w,e.f,
4,6,19850n the post of Clerk Grade -II against the
vacant post of General assistant, and further a
mandamus may D€ issued d;recting the respondent

no. 3 to accept the joining report of the applicant
and he be absorbed in the vacant post of General
Assistant and to awaré the salary and other
emoluments etc w.ef. 4,6.1985. and further a

writ of certiorari be issued for quashing the
order dt, 4.6,1985 passed by the Director,Doordarshan,

Lucknow.

2. The applicant was~initially appointed

. 3
on the pOSt of peon 1in the pay scale of Rs, 196—230



in the year 1976 at Door Darshan Kendra, Lucknow and
was transferréd to Television Relay Centre, Kanpur
on 15,12,1983 on the same post. The applicant was
pOsted at Doordarshan Kendra, Lucknow against

the vacant post of General Assistant by the

Director General, Government of India on 25,5,1985,
1rhe gpplicant was relieved from Doordarshan Relgy
Kendra , Kanpury on3, 6.85 and he submitted his
joining report on4,.6.85 to the Dirsctor, Doordarshan
Kendra, Lucknow. The Director, Doordarshan Kendra,
Lucknow did not allow him to join his duﬁies as

Clerk Grade-1I against the vacant post of General
Assistant and issued an order on 4.6,1985 and
directeé him to report at Kanpur. According to the
applicant, after the rfeleaving order dated 3.6,1385,
he gave attendance daily in the office of Doofdarshan
Kendra, Lucknow but the Director did not allow him

to sign in the attendance redister. Dn 6.6.1985, he
he intimated to the Director, Doordarshan Kendra
Lucknow for his stay at Doordarshan Kendra, Lucknow
to be treated as his duty period. O 2,7.1985, he
fﬁrther requested to the Director General ,Doordarshan
New Delhi for permission to the post of Clerk Grade-~II
immediately. A telegrsm dt. 10.7,.1985 was issued

by the Director, Doordarshan Lucknow to the

applicant directing him to join immediately at

Kanpur, otherwise, disciplinary action will be taken @gk
against him, In was, in these circumstances, the

applicant was compekled to join at Kanéur.

3. In the Rejoinder affidavit, the applicant



\\</

has given the example of Bakpulal who was below
him in the panel but was promoted and smt, Susheela

Kandawal wife of Sri Satish Chandra.

4, The responéents in their return, have
challenGed the claim of the applicant and have
pointed out that the 3Staff Selection Commissiond®
made a selection. The gpplicant submitted his

joining report on 4,6,1985 but he was informed that

the matter had been referred to Doordarshan Directorate,
New Delhi and till the decision, it was not

possible to allow him to join his duties as General
Assistant at LuCknow kendra, and he sould report

back to Kanpur. & few postsof General Assistants

were available tu the applicant couldn ot be allowed to
join his duty on the said post without clarification
from the Directorate as to whether the post of

General Assistant could be filleé up by appointing
Clerk Grade-IIl against that post, and therefore,
asked to peport back to Telebision Relay Centre,
Kanpur . He could not be allowed to join at

Lucknow becase @@ no .post of Clerk Grade-~Il was
vacant. As far as Smt, Susheela Kandwal is concerned,
it was stated that herappointment was on compassionate
basis against the service of his'brother Sri satish
Chandra who was working as a Lighting JAassistant

at Doordarshan Kendra , Lucknowe. The applicant

in his Rejoinder Affidavit has filed the copy of

the appointment letter of Sri Babu Lal who was

junior to him in the panel. In our opinion, if

~the persons juniop to the applicant has been given,.



&\

/%%,

appointment, the agpplicant should also bave

been given appointment but as in the meantine,

the applicant has been given promotion, the relief
as claimed by the applicant for his promotion

has got to be dismissed, with the observation

that the applicant should be deamed to have been
appointed as he was entitled to get the appointment
in freference to his juniors and in case more than
one compassionate sppointment has been giwen,

as in place of Sri Satish Chandra, the applicant
will ke aeemed to héve been eppointedbefore the
other member was given gppointment and with this
deemed gppointment, the qgestion'of applicant'g
seniority will be considered. With these observations
the applicant is dismissed . WO order as to costs.

S

-

Member(a) Vice=Chairman

Dateds 21,4,1993

(n.u,)



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,

| ADDITIONAL BENCH \ K
ﬂ Lucknow. ) 4Q%

/7
CM. b No. Z20/90 %é
Transferred Writ Petition ot 4412/85

Renumbered 1984 of 1987.

S ————

BETWEEN

LAL JI KASHYAP #°0ccccecccttes s o PETITIONER/APPL ICANT
AND

UNION OF INDIA & OTHERSs e teeeasneann RESPONDENTS

APPLICATION FOR RESTORATION OF THE ABOVE
NOTED MATTER DISMISSED FOR DEFAULT TODAY
ﬁ IN THE "FORE-NOON

The Coungel for the Petitionerx most humbly submits
as under g~ |
l. That the abb\e-noted matter was listed at Serial

Number-~3 to-day(i. es8.5.90) for hearing.

- 2. That the undersigned who mainly practi%?%t the
'? Lucknow Bench,Lucknow of the Hon'ble High Court,

Allahabad, was held up for a little while but the

p 28

moment he reached this Hon'ble Tribunal he was
informed that his matter has been dismissed for
default.

It, is therefore, prayed that, the above-noted

Matter which is mature for hearing may kindly be
restored forthwith in the interest of justice.

r
UK
Lucknow dated,

8. 5. 90. ( M.KAMALUDDIN )
- ADVOCATE,
COUNSEL FOR THE PETITIONER.

stk

—

Ao
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,

ADDITIONAL BENCH,

LUCKEKNOW.

TRANSFERRED WRIT PETITION 4412/85
RENUMBERED 1924 OF 1987

BETWEEN

LAL JI KASHY2Z®

aged about 34 years, son of Mre Avadh Behari;

resident of muse Noe 156/33, Birhana East,

subhash Marg, Lucknowe - """ ZPPLICANT/PETITIONER

AND

1. UNION OF INDIA

Through its secretary, Ministry of Information and

Broad Casting, Department of Doordarshan, New Delhie.

2+ DIRECIOR GENERAL

Doordarshan, Government of India, Directorate general

Doordarshan, Mandi Fouse, New Delhi:

3« DIRECIOR
Doordarshan Kendra; 24, Ashok Marg, Luckhowe

s @ RESPONDENTS.

2PPLICATION OF PETITIONER PRAYING FOR TAKING ON RECORD

THE ACCOMPANYING REJOINDER AFFIDAVIT TO THE SOLITARY

QOUNTER AFFIDAVIT FILED BY THE RESPONDENT KO . 3e

0..2




»

A
N

\\

For the facts and circumstances as sgtated
in the accompanying Rejoinder Affidavit,

~. ‘ it is most re@gctfully prayed that the same
be kindly ordered to be taken on record and
the instant petition be kindly heard and

expeditiously digposed ofe
- RO
(M. KAMAL UDDIN)

_ Adwocate
Counsel for the spplicant

Lucknow;
Dated : mMmay 8, 1990
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL e
' ADDITIONAL  BENCH, B ?{0 '
L UCKNO Hea
'/'7
“,
: Y
REJOINDER AFFIDAVIT/
REPLICATION
IN
™ Transferred Writ petition 4412/85
Re-numbered 1924 of 1987
BEMEEN
LAL JI KASHY2P cee Deponent/
petitioner
AND
UNION OF INDIA & ORS. see Respondent
/‘ .
Y REJOINDER AFFIDAVIT/REPLICATION
/( ‘
I, LA, JI KASHYA?, deponent, aged about 34 years,
son of Mr. Avadh Behari, resident of House No+156/33,
Birhana East, subhash Marg, Lucknow, & hereby most
solemnly affirm and state on oath as under
I That the deponent himself being the petitioner in

de \ II.

the above-noted writ petition is fully conversant
with the facts and circumstances of the case and
is the only person legally competent to file this

.

rejoinder affidavit.

That the deponent has been readover and explained
the contents of the counter-affidavit to which filing

of a reply is warranted in the interest of justice.



III-

i

That before prceeding to controvert parawise

the contents of the counter-affidavit, it would
be expedient in the interest of justice to bring
the following relevant facts on the record of this

on'ble court ;-

Ae None of the 3 resgpondents except respon-

dent 3 has cared to contest this case;

B Respondent 3, who had all the time to con-
veniently rebut parawise the petitioner's
avermentsg/allegations in his peﬁition, has
uti:erly failed to ®© =+ 1Instead, the respon-
dent 3 opted to file a "short counter® for
reasons best kiown to him. PpFive long
calendar years have passed but the ®short-
counter® still remains as it is and mo steps
have been taken by the said respondent 3 or
the remaining two regpondents to file a det-
ailed and proper counter-affidavit = as to
categorically contest the petitioner! s case

parawise

Ce The ®ghort Counter® is a chivalrons attempt
to side-track the main issues in di spute = as

to mislead and confuse this Hontlkle courte.

De No reply or counter affidavit has been filed

till date against i~

i) The petitioner's application for interim
relief/ supplementary affidavit filed by
him in High Court in september, 1985.

‘003
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The petitioner* s applicaﬁon for interim
relief/ supplementary affidavit filed by

him in High court in october, 1985;

by any of the 3 respondentse.

That the petitioner may now be granted leave

to controvert parawise the contents of the
ugstort counter® filed by resgpondent 3. The
serial numbers of the following sub-paras of the
instant paraf corregpond with the serial numbers

of the paragrasphs of the ®short counter® :-

2bsolutely false and misconceiveds Hence deniede
The respondent No. 3 has mo legal right to file
any counter-affidavit on behalf of the respondent
No- 2 and existence of any such right is subject
to strict proofe The respondent 2 himself is
answerable to all and any allegations made q;ecif—
otally against hime Respondent 2 has not contested
the cases The case is liabke to proceed ex—parté
against hime As far as the question of filing a
ashort counter® is concerned the same is unwarra-
nted when a proper detailed counter affidavit
could conveniently have been filede This not
being the case it prejudices the defence of the

resgpondentse.

Absolutely false and fabricated- The petitioner
had prayed for resuming duties weeefe. 4+641985
as Clerk grade II against the vacant post of

General Assistant as compliance of the order

oo o4
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/6».::92 by 0r3

755~ G65 ond he?d Pmye’) -‘r’a(q’uqshm% 7 He order dated 4-6. l‘iﬂiz
dated [4v6+v1i985 —passed-by respondent—3+ These

facts have been concealed in the para under

rebuttal;

Not warranted in 1, aw;

Absolutely false and fabricatede Even if it dig
not exist the petitioner was to be made to join

at DIK pucknow against the vacant post of General
Assistant with immediate effecte Annexure II cfan’ﬁl es
egafies the position.

Absolutely false, misguiding and fabricated. The
underlying extraneous reasons for issue of the
unwarranted modification during pendency of the
writ petition have not been gpelt out. Kkm. sushila
Kandwal had to be fitted in by the Respondent 3 as
his blus-eyed girle For her the post was available
but not for the petitioner.

Verbositye Denied. Reliance is still being placed

in Annexure II to the writ petitione.

Absolutely false, fabricated and mi sleading. No
clarfication _
suchnf was needed at alle What was the

motive behind appointing Babu L2l and sushila Kandgwal

witlout clarification has mot been spelt out.

Absolutely false and childish pretexte Deniede.
The petitioner was to be posted with immediate
effect at DIK, Luckmow &% as Clerk Grade II against

the vacant post of General Assi stant as per orders

*e .5
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10.
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11.
J

12.

/ 13

of the respondent 2 from 4th June, 1985, the
date of submission dF him of his joining report.

Incongruously false and fabricated. There were

no admini strative exigencies at all except extra-
neous considerations leading to the illegal appoint-
ment of gushila Kandwal (not a family member of
Late gatish Chandra at all because his wife -

Mrse Meera Kandwal had already been given sppoint.
ment on compassionate grounds) and posting of

Babu Lal at pLucknow in pursuance of Annexures II &

D-4+ Deniede.

shamefully enough such taking up of matters of
sushila Kandwal and Babu Lal were not found necessary
but in the case of petitioner it was found necessarys

Denied.

Fabricated. Dpenied. No clear cut reasons have

been given for the said modification. Where malafides
are alleged the defence' should come up with clean
hands and clear explanation of exigencies, if any.
This has mot been done. vagueness is not t be
permitted in law.

False, fabricated and misleading. Denied.

False- Denied. Once Mrs. Meera Kandwal, wife of
Late satish Chandra, had already been given the
gppointment as a member of the family of deceased
on conmpassionate grounds the subsequent approval/
appointment of Miss SUShiJéa Kandwal becomes vitiateg

in law. There cannot be/[a;se end to the number of
0006



14.

15.

16.

17.

compassionate appointments particularly when such
an gppointment encroaches upon the legal rights of
anpther. gsushila Kandwal cannot be preferred over
and above the petitioner nor can Babu Lal be =
preferred over and above the petitioner. This is
nothing but discrimination which is prohibited by

Articles14 and 16 of the onstitution of India.

Falsee Denied. Now the inconsistency in the

shaky stand of respondent 3 is worth Jg notinge

Misguiding and conceals vital truthe Dpenied.

she failed thrice before and also in the examina-
tion of 28+701985. gshe is still working despite 4
ef failures at the staff selection commi ssione.

Absolutely false and deniede The entire episode
is full of malafides, discrimination and extraneous

considerations.

Absolute verbosity and blind excuses. Denied. The
averments in the writ-petition and the above-referred
2 supplementary affidavits of the petitioner are
vehmently and emphatically reiteratede The petition

. has all possible merit and deserves to be allowed

with costse

Lucknow;

Dated

¢ May 8, 19% DEPONENT.

. VERIFICATION

I, the above-named deponent, d hereby verify

o 07
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that the fsntents of paragrsphs J_
6(70 _—l are true to my own knowledge,
~
Y whereas those of paragrappé ﬂ
are believed by me to be true and those of
paragraphjx ‘/ql are true to legal
advices No part of it is false and mothing

X material has been concealed, so help me Gode

Lucknow; —
Date s May 8, 1990
DERPONENT.

I identify the deponent who has si gned before

/— me. /@) WQ I

< Advocate.
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IN THR CENTRAL ADMINISTRATIVE TRIBUNAL AT ALLAHABAD,
CLRCUIT BENCH,LUCKNOW.

! Eaily, G '
MISC.APPLICATION No._  \M & oF 1991. &:/
on bchalf Respondents,
In

Case NoO.. T.A.1924 of 1987,

(¥ . P.NO.$¢12/85 )

Ila-l.]i KaShyapoooooo‘ooooooooOooo.ooOoooApplica.nt.

versus

Pyt T e

The respondonts rospectfully beg to subait as uiders-

That the COunterQaffidavit on behalf of £he respondents
could not be filed within the allotted time as a perusal of
the court file revealed tha&)phe_cqunter-affidawit in the
sbove case was not filed in the Hon.High court. The depart-

ment was informed accordingly. L
That the afte:.the’paraawisg'qommeqts were received the
draft countep-aifidayit.was sept for yetting to the deptt.

Thotthe approved COunt.er—a.»f_ﬁﬂda.vit. has be_en received and is

being filed without any further loss of time.
That the delay m filing thecounter-affidavit is bonafide an&’
not deliberate and is liable to be condoned. :

s

YHEREFORE, it is prayved that the delay in filing the

Counter-affidavit may be condoned and the same may be brought on

record for_which the respondents shall ever remain grateful as in

LuknoTe - -y

) (>
(DR.DINESH CHANDRA),

counscl for the Respondents.

™~
T
7
1.
¢ ‘{
W
-
} §\""*\ do
duty bound.
Dateds



IN THE CENTRAL ATMINISTRATIVE TRIBUNAL AT ALLAHABAD, %%V/
CIRCUIT BENCH, LUCKNOW.

DETAILED COUNTER-AFFIDAVIT ON BEHALF OF RESPONDENTS.

i SAFEDAMT | Inre ~
AN 47 A . _ ]
%‘""’; | da;si-x.&i:URI ‘ ) . - 1924 /‘97
%é ‘ 4; %‘*&{J,;f (writ Petition No.4412 of 1985)
‘ (,3;_-‘.*'54., m s .u‘ i3
RS A

Lalji KaShyap ‘..".0.‘0.0..0.00.00.0.....C.OPetitioner.
Versus

Union of 1ndia & Others .........o.-.......Opp.PartieS.

F 3 3% %

- .
I, .\ﬁé@&t«ﬁ..j}a%yc..............,.....l:;;:.......
e ,

';lh' aged about.....Q&:.......years, son of Shri...i/%?gz.......

N

...‘./’..?...'C'.‘..‘.......‘..‘O..Q........... Director,

Doordarshan Kendra, Ashok Marg, Lucknow, do hereby solemnly
affirm and state as under :-

1. That the deponant has read the writ petition filed
by Shri Lalji Kashyap and has understood the contents

thereof. .

/1 Contdoooz/‘
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however, submitted that according to the Directorate's
instruction as contained in letter No0.22015/3/84-S.II dt. !
25=-2-198Y4 W it is provided that the Doordar- \:
shan Kendras where the posts of General Assistants are vacant
may send requisitions to the Staff Selection Commission for
nominating suitable candidates for filling up these posts

and with it the Staff Selection Commission may be intimated
that the posts of General Assistants are likely to be conver-
ted into Clerk Grade Ii in due course of time. It is furthe
provided that the candidates nominated by the Staff Selection

Commission for the vacant posts of General Assistants should

not be given appointment or offer of appointment till the

s"' \Govemment has not issued fomal orders for the conversion

* of the post of General Assistant into that of Clerk Grade II.
The copy of the said instructions have been filed as Annexure
A-3 of the Short Counter-affidavit.

9.(a). That in reply to pare 6 it is stated that the petition
er submitted his joining report on 4-6-85 but on the same day
vide letter No.IV (LKO)/(T)85-S/M dt.4-6-85 he was infomed
that the matter had been referred to Doordarshan Directorate,
New Delhi and till the decision from the Directorate was
received and an offdr of appointment was issued to the

petitioner it was not possible to allow him to join his dutie.

as General Assistant at Lucknow Kendra. He was further

WMM | Font -
A
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directed to Ieporft back to the Station Engineer, T.V.BEelay
Centre, Kanpur immediately.
(b) No post of Clerk Grade.II was ﬁcant at Lucknow
vhen Annexure.l and 2 of the petition we\re issued by the
s Directorate General., A few posts of feneral Assistants were
no doubt available but the petitioner could not be allowed
to join duty on the post of a General Assistant without
clerification from the Directorate as to whether the post of
a General Assistant could be filled up b& appointing Clerk
Grade.II against that post. He was, therefore, asked to
report back to Television Relay Centre, Kanpur on the same

~ . day as the matter regarding his posting was taken up with the

gad Quarters.
2 “ ’, 710, That the contents of para 7 are admitted, It is sub-

— mitted that the petitioner stayed at Lucknow in total
disregord of the orders of the deponant (Annexure No.5 of
application).
11. That the contents of para 8 are admitted., It is, how-
ever, submitted that the petitioner could not be allowed to
join at Lucknow as no post of Clerk Grade,II was vacant at
Lucknow at that time as explained in para 9 (b) above,
12. That the contents of para 9 are admitted. The tele-~
gram referred to in the answering paragraph had to be issued'

|

as the petitioner disocbeyed the orders contained in Memoran-,

dum dt.4-6-85 (Annexure 5 of the a?)lication).

b

Contdo . 5/-
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13. That the contents of paras 10 and 11 need no comments.
14, That the contents of para 12 are denied as the same

%

are false and incorrect. It is submitted that Km.Susheela
Kandwal was the sister of Late Shri Satish Chandra who waé

: working as a Lighting Assistant at Doordarshan Kendra, Luck-

R LA

now, Their(further)had died long ago and she was living with
her brother, Shri Satish Chandra. Unfortunately Shri Satish
Chandra on duty in Himalayan Car Rally met with an accident
and died. Km, Susheela being the only sister who was unmarried
had been rendered helpless on account of the death of Shri

Satish Chandra. The Director,Doordarshan recommended the

S TCLIRYnll case of Km.Susheela Kandwal for appointment to the post of
oy, A L ,__'_“ ‘7_'44\ . .

" Clerk Grade II at Doordarshan Kendra, Lucknow on compassionat

grounds. The Director General vide Memo dated 25-9-84 convey

ed his approval for appointment of KmL./éusheela Kandwel as
Clerk Grade.II. The photostate copy of the said Memo was
filed as Annexure.ﬁ-é with Short Counter-affidavit.

In this connection it will be pertinent to mention
that in the above case also sanction was sought from the
Directof General for conversion of the post of General Assis
tant to the post of Clerk Grade,II for accomodating Km.Sus
la Kandwal, The Director General communicated his approval
for the appointment of Km.Susheela Kandwal as Clerk Grade.I
on adhoc basis for three months, against the vacant post of]

General Assistant at Doordarshan Kengra, Lucknow pending
/ ’ Contd..6/-
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clerification from the Ministry. %/
15. That the contents of paras 13 are denied. It is
unfair to allege that the juniors were allowed to hold the
post of Clerk Grade.II against the wvacant posts of General
Assistants. The charge of discrimination is baseless and
hence denied,
16, That in reply to para 14 it is stated that in view of
the facts indicated above there was nothing malafide, arbit-
rary or without jurisdiction in not allowing the petitioner
to join at Lucknow. He could not bé allowed to join at
Lucknow because there was no vacant post of Clerk Grade.II at
/ “’that time.

17. That the contents of para 15 are misconceived., The

question of the petitioner holding a lien on the post of Clern
<4 Grade.II does not arise under the existing situation.
18. That in reply to para 15 it is stated that Km.Vijai
Laxmi was given adhoc appointment on the post of Clerk Gradeld:
in 1980 and she was allowed to continue on that post in
pursuance of her being allowed the third and final chance by
the Department of Personnel and Administrative Refoms for
appearing in special Examination conducted by the Staff Select

ion Commission on 28-7-1985.,

19, That the contents of para 17 need no caommentss lb;%/

20, That the following comments are offered with regard to

para 18 in seriatims-

Contdees o7/ =
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18(4) to 18(B):- There was no vacant post of Clerk

Grade.II at Lucknow and the petitioner could
not be allowed to join on the pcst of General
Assistant. Submissions made in para 9(b) are

\j : re-ite rated.
/

A~/
18(C)s- Needs no comments: fbb%f%gg//

18(D):- Contents denied. Petitioner is not entitled J

to be absorbed on the post of General Assistantd

R V“*-‘Tf);, . .

He was entitled to be posted on a Clerk Grade. I
post only.

18(E):- Contents denieds Petitioner was not allowed
to join on the post of Clerk Grade.,II as there
was no such post vacant., He was not entitled

to any salary for the post of a Clerk on which

4 he never worked.,

21 That in view of the submissions made in the above para-

graphs, the petition lacks merit and is liable to be dismissed
with costs,.

\~_//“\,/\,«JA«~4£;%ZL&¢{T(

Deponant.

Contd. . 08/"‘
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Py
I, the above named deponant do hereby verify that the
che— |
contents of paras 3 of this affidavit are true to

k/ 1
my personal knowledge and those of paras @l gre peleived

by me to be true based on records and as per legal advise of
my counsel. That nothing material facts has been concealed anc
no part of it is false, so help me God.

Signed and verified this the 287X  day ofﬂlﬁ.

lL/'
1991 within the court cdaapound at Lucknow.

Lu o . | | WJ

Dated;- ¢@- §-3/ (Deponant )

"

I identify the deponant who signed

before me,

DECPRY

(Advocate)

"
.- ‘w;_;";-n,“ A
Fheor oo wsae by el W
.

ke
2T e v
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,

ADDITIONAL, BENCH, LUCKNOW.

Writ petition No. 4412/1985

at

In re

S

Converted No. 1924/1987

Lal Ji Kashyar, aged about 37 vears, son of lr. Avadh
Behari, Resident of House No. 156,33, Birhana East,

Subhash Marg, Lucknow.
sedpplicant/ Petitioner

Versus
- ’1 1. Unicn of India, through its Secretary, tiinistry of
\rf}qﬁbj Information and Broad Casting, Denartment of Door-
\ darshan, New Delh;;‘“f |
2. Director General Doordarshan, Governmeht of India,
Directorate Genzral Doordagsﬁan, Mandi House, Neﬁ
;{ Delhi. : |

3. Director, Doordarshan Xendra, 24-Ashok Marg, Lucknow,

—

PP Respondents,

REJOINDER AFTIDAVIT.

Avadh Behari, resident of House NWo, 156/33, Birhana East,

i;\///’ I, Lsl Ji Kashyap, aged about 37 years, son of Mr,

Subhash Marg, Lucknow, thed eponent do hereby solamnly

affirm and state on ocath as under:-

1. That the deponent is the himself retitioner in the
above noted writ petition as such he is well conversant.

with the facts of the case deposed here in after.

o

2e ‘Phat the deponent is re d-over the contents of the

J



-t 2 ;ééié

.. here in e:xlled second counter affidavit
L ay. detailed counter affidavit,/filed by the opp. party no. 3

and has understood the contents there of.

o

3. That the contents of para 1 of the counter affidavit

need no comments.,

> 4, That in reply to the contents of para 2 of the co-
ur€er affidavit, it isLﬁkxg wrong to say that the denon-
ent i.e, Vilayat Zafari is well conversent with the facts

of the case,

5. That the contents of —~ara 3 of the second counter

affidavit neet no comnents.

6. That the contents of para 4 of the counter affidavit

nee¢ no comments.

7. That in reply to the contents of para 5 of the se-
cond counter affidavit, It is respectfully submitted that
the petitioner was posted by the order dated 25-5-85 by
§xi‘girector General New Delhi against the gacant post of
General Assistant, which is clearly mention in the said

order vide Annexure no. 2.

E. That the contents of para © of the second counter
j\ r//;ffida'it are wrong and false hence cenied, It is res-

pectfully submitted that the Station Bngineer, Doordarsan

petitioner in compliance of the order dated 25-5-85.

\§8
%£>Qgﬂ Relay Fendra Kanpur, was fully competent to relieve the

9. That the contents of para 7 of the second counter

affidavit need no comments.

10, That in reply to the contents of para 8 of the sec




ond counter affidavit, it is respectfully submitted that
the orderé of the Dirctor General (vide annexure no., 2 to
the writ netition) can not be flautted by the Subordinate
authority. It is further submitted on the other hand the
orp. party no. 3 has illegaly acted and one ¥Fum. Susheela
Kandawal has becen illegaly appointed on the post of the
Clerk Grade II on 26-7-85. The copy of the aprointment

letter aprointed by tine opp. party no. 3 is being filed

g here with as Annexure no., R-1 to this affidavit,

| It is further submitted on the other hand the ono.
party no. 3 sggs that there is no post of Clerk Grade II
was laying vacant at that t&me , but on the other hand
again 24-8-85 the offer of aprointment has bheen wrongly
given to one Sri Babu Lal who was junior to the petitioner,
The copy of the offer of the appointment of the Babu Lal

is being filed here with As Annexure no. B-2 to this affid-

avit,

11, That in reply to the contents of para 9 of the sec-
ond counter affidavit, it is respectfully sirbmitted that
*4 three post of General Assistant was vacant at that time
before the opvo. party no., 3 ard in the posting order of
the petition, it is itself mention tha( the petitioner has
been appointed and posted against the vacant post of the

General Assistant by the Director General lew Delhi by the

order dated 25-5-85, It is further submitted the same or-

P_/’c{er was passed by the Director General in the public int-~
erst. |

\N It is further submitted that ;6 &ijai Laxmi has heen

&3¥§JJ illegaly appointed on the post of Clerk Grade II by the

oop. party no. 3 regarding her . There was no diresction

from the Staff Selection Cormmission and also there is no

arproval of the Director General,

12, That in reply to the contents of para 10 of the sec-



\

kxond counter affidavit, there is no dis-regard has been

Q dome by the deponent but on the other hand the order of
the Dirctor General i.e. opp. party no. 2 dated 25-5-85
has been flautted by the opn.party no. 3.

It is further submitted that the petitioner has hee-
n illegaly transfered by the oopw. party no. 2, transfer=d
from Lucknow to Gorakhapur durirg the pendency of the
writ petition before this honible court, when the order
<¥ dated 25-5-85 of the opn. party no. 2 has already been

complied by the netitioner,

13, That in reply to the contents of para 11 of the se-~
cond counter affidavit, specific answer has already been

given 11 of the proceeding paragrarh,

14, That in reply tc the contents of —ara 12 of the se-
cond counter affidavit, no order has been dis-obeyed by

the deponent, on the other hand the order of the Dirctor
General i.e. opp. party nc . 2 has been dis-obeyed by the

opp. party no. 3.

15, That the contents of -para 13 of the second counter

affidavit need no comments.

16. That the contents of para 14 of the second counter

affidavit are wrong and false hence denied and the conte-~
nts of para 12 of the writ retition are reterted as corr-
ect. It is further suvbmitted that on the compensate gr-
ounds of the death of Late 5ri Sathish Chandra, the wif
of the Late Sri Sathish Chandra #.e., Smt, ¥Mira Kandawa
has dready been apnointed on the compensate grounds of
the post of Prodection Assistant by the order dated 2
11-83, hence the appointment of the Kum. Sushezla Ka
wal on the compensate ground is elligal and sweet-w

of the oppr. party no. 3.

It is further submitted in the supnlementary
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It is further submitted #n the suprlementary aff-
idavit, the petitioner snecifically mentioned in the
para 6 of the sumplementary affidavit but there is no
denial from the side of the opp. parties. XXXHN ‘there-
fore it is respectfully submitted the same is liable to
be accepted. The photo copy of the appointment of Smt.
Mira Kandawal, wife of Late Sri Sathish Chandra is being

filed here with as Annexure no. R-3 to this affidavit.

17. That the contents of para 15 of the second counter
affidavit are Wrong and false hence denied and the nara

contents of para 13 of the writ netition and also conte-
nts of para 6 & 7 of the supplementary affidavit are re-

terted as correct.

18, That the contents of para 16 of the second counter
affidavit are wrong and false hence denied and the conte-

nts of nara 14 of the writ petition are reterted as correct

1¢e. That the contents of para 17 of the second counter
~{ affidavit are wrong and falsc hence denied and the cont-
ents of para 18 of the writ petition afe reterted as co-

rrect,

20. That in reply to the corntents of para 18 of the sec-

ond counter affidavit, the netitioner is the guashi permane
J\ ent selected cnadidate on the other hand till 28-7-85 the
aid ¥Tum, Vijai Laxmi ( Rawat) nct gualified not selectad

by the staff Sedection Commission hence the denial of the

oop. party no, 3 was miscourage of justice.
It is further submitted that extra-ordinary sympthy

of the opp. party no. 3 against the said Vijai Laxami was

totally illegaly,unjustified and his sweet-will, It is

urther submitted that the name of the said Vijail lLaxmi



was nominated by the Staff Selection Commission at that
time hence the arpodntment of the said Vijai Laxmi was

illigal.

21. That the contents of nara 19 of the sectnd counter

affidavit need no comrents,

22, That the contents of para 20 of the second courter
<{ affidavit are wrong and false and baseless hence denied.
The petitioner/deponent is fully intitled of the benefits

short in the writ petition.

23. That the contents of nara 21 of the second counter
Affidavit are wrong and false and haseless hence denied.
It is respectfully submitted that the writ petition of the
retitioner/deponent has fully of marites and same is kéxm\

liable to be allowed with coast.

o fokyll

Dated 7/? L) / ‘7; -93 Deponent

VERIFICATION

I, the deponent, named above, do hereby werify that
he contents of para [ to R} of this rejoinfer affi-
7 ﬁa*lt are t rue to my personal knowledge., No part of it

is false and nothing material has been cancealed, So help

me God,

c¥f*‘/; 0¢4%3£}é{__\\ -
Lucknow
Dated ;H"Z7.-93 Deponent

I personaly know and identify the deponent who has
singed before m&,

SEENCEQY
i ;.}4 N T Ay e ) : \ \
:j}/’ Q}(j&ko’}kl(; >1 | !'3%1 JJA/\/L/\N\D/Q/\
Lo

,\, ;\_,,,L v (/\ A O

P A Advetate
dQ7’ ] ' _ Coy golamnly affirmed before me on —=2f-Y- qg at o)y am/ém
ol i3 - C by url Lal Ji Kasayap the deponent, who is identified bv
explisd b L. "\zﬁx/xSf i KBrlJPJoh V=rra Advocate, High court at Lucknow bench
\\ hé@. I have satisfied myself by examinirg the depon-

!Lxli~“ Bl? that he understands the contents of this =% rejoinder
Ga xmxssmuer

gwdCothountmdqh¢g&av1t which have ke®n read out and explained to him

by me,
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* REGISTERED/AD.
RAOT BHARAT SARKAR. : C

. DOORDARSHAN KENDRA
».5, MEERA _BAL_MARG :LUCKNOW.'

Do rA._,

i Dated , 267485

: M o R A 1_ D U M. |
,aoorda:ahan 1nw Delhi HMeno 119.13/12/84-811 at, 18o7.§5

: :;L‘_Qg Interv ew/wominated'Hy CeEs{NZ) ;~Mow ’
20@1h4,fo;~tha.poa_ — - T g.J.u uyéd=&$—%his~KQNdI& . N
] Sﬁﬁp 3'!‘”‘0‘5}“ Kandvnl o o « is offered a -
A8 T

., Jget Gpodo-tT aqodnat, ihe Gogaatpef ot Coserad Moots-
¥ '\_\““%W on the following ‘terms. and

1a?zetted] and car“ies a Scale
‘Will be” ‘given an initial -
e scale pluo other allowances

50 e
5

: : terminable &?gs%g xmm notice from " '

raance whth . the ‘Central Civil Service(Temp~ i

, 1965, without assigning any reasons, The ’.'
howevcr resbr\e° the right of términating
Q' before the ‘expiration:of the stipul«

. t to }i'ou of a :u'n equive,,
' Qﬂgnpas~£pr he per od of no ice orv"'
16n Xberebf. by . S

‘ 21lding” allowanéés and all ather allow-»

e fmatters. you.will be govexned By the '.i
) m_time. to time and. applicable. €o

i ;~ “whic :w?“ may beloaq. Lt

foutwill obsep che rules.la;d down in Central Civilfﬁ
ErService(Condy 96 Any. breach’ of theoe Rules Wil T
e rsraind x 'yo cﬁpli y-actdon, i SR

3 58 } » 15 " TR '5 \ .!v ) L !
’;‘*7;£g%hgmpogﬁéa'and tréhoferred anywhere in i
USLInE 'bwoun of, family circumstances antifipate
"%uer of p%aéeJqf pbsting, ‘you should

..
5o

shali’pg

In accor@aﬁcqt 1§t ylos "in force in’ regard to recruitmenc
of sarvic’» 3 Govarnment of India, no person who has
ving“or who- ~having-a Spousc living,marries
;8uch ‘marriage is void by reason of its

g ‘the life time of such spouse, shall be
intment to. serv1ce provided that the Central

: 4 ‘satisfied that. there are special grounds
5for so orde; uqxempt any. Ourson fron the operation of this
LUl Thewaféf@% abﬁdintﬁcnt is, therefore, conditional upon -
your satisfying the requircment mcntioned abeve and to your
‘furnishing toi'this: office. a dnclarqtjon as in Annexure~I to
his: 1utper ;onqw‘t. yews ropl;., I

@
4




On: your apnointment as. . OAerk Arade-1I ,
darshan Kendra, You'will have no claim
for apqp'_tment in A, I R Stations ‘

gl

X

3 =

1

* o o .'. in the _DOOI.‘-'
for being considéred

(,ZW,/L,

(RQSQRAHH) L . .‘-‘
D IRE C T O R.’
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& oL in, dunﬁﬁgthenlife time of the above -
_k"gsntiQnﬁdﬁtulg-ézganyﬁapeoi”IL:%% 18, he _should make a represen-

(2)

M
recruitment to servioces under the Govt. of India, no person who
‘h4s Moro than one wife living or who having a spouse, living
narries in any case in which such marringe ie vold by rongon of
ite talting place during the life time of such spouse,ghall be
eligible for apnointment: to. service -nrovided the Central Govi,
mny, if satisfied that there are spccinl grounds for so ordering

- excent any person from the opemation of this rule, The offer of
appointment is, therefore, conditional unon his satisfying the
roquirement memtioried above and to his furnishing to this office
a declarstioncasiin:Anmexure-I to.this letter alongwith his reply.
If however,he has more thrn one mife living or having a gpouse

- 1iving, have married in any case in whioh 'such marriage is void
¢ ~py roason ,of its taking plage

~tio in thig behalf immediately, The offer of appointment sPould
in that ‘case be treated as cancelled and further communication
| will be, sent. 1o him. in due course.if upan-oonsideration of/his

\ " representatiion; t4.is depided to offer him an apnointment in the
o '1'3'9.8& of l%ﬁ’?}é@ézm 0 PN

‘ s OQOG&OWQQO vessg e veesens 0.4.‘1- DOOI‘d’F\rShﬁn.

S . ‘Sfthe offer is: véccopt:{bigéfto Shri/Smt./Fz; Rendual . .
cerniseerscarnersirsvdees AN the terms and conditions mentioned
- above, he/she ‘should réport

ul for duty to the Director,Doordarshan
Kendraylmcknow’dq-Orﬂbefore,,§§§&§?§953..,.....;afte; which the

© -offer will be tfeated as cancelled without notice.
. L ) _’..' : . Lt ‘
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e (LEILA sAWDE

el e

N Cbpjvtqg,;12 ﬁhd'nirectOr Genéfﬁl.Doordarsh5£j¢/ T~
. 7 ¥ Mandi House,Copernicus ‘Road,New Delhi
. with reference to hi ;

‘ s Memo No. -
Tence ta hie Memo No. AS11019/11

ersonal fil . Smt. o o J
negay oo oF BESL/Sat./En. Hsose-

({l'/ézg,(,a l[gabv iy
BILA BAW -
DIRECTOR'DEKAR)
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In accordahoe'yith.the rules in force in'regard to 'Y



